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THE GAUHATI HIGH COURT

. (High Court of Assam Nagaland, Meghalaya, Manipur, . Tripura,
T Mizoram & Arunachal Pradesh)

CIVIL APPELLATE SIDE \

i;fe_a_l. f_ﬂ._____.._..@;/ifc.) . Nog';/é ofﬂ/(’)’(@

| | M Q/? /2 4‘%%’ QQ% Appellant

Petitioner

Versus

é(_’)’L/COW ag__, W/O\ o

Respondey:

Opposite-Party

Appellant % ﬂ
Petitioner g1 . .. /@—

Petmoner , /7/& ,

Respondent CE) ' 4 O
For———— e o
Opposite.Party -
|
‘ , Noting by Officer or Serial! Date Office notes, reports, orders or proceedings
‘ " Advocate No. with signature
1 2 3 4
« fl. ; ' . ‘ .
. 21.12.2000 |  BEFORE

| .
THE HON'BLE MR.JUSTICE JN SARMA,

Heard Mr.BC Das, learned counsel

!
5 .
for petitioner.

Let the records be called for,
Let a Rule issue calling upon the

respondénts to show cause as to why a writ

0n

hould not be issued as prayed for;and/or
why such’further or other orders should not

be passeé as to this court may seem fit and

| | pyoper. ‘

|

| \ o ? Mr.D Sur, learnsd CGSC accepts

»

i noéice on behalf of respondents 1 and 2.
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shall be served on [them by obtainin necessary
A‘recea_pt falllng "th.’*ch the rule issued shall

st!and dlscharged w%thout any further reference '

to this court.
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Original Applicatwn {Nos  F rom: 200(T) %o 208(T) of 2001 .
““Octe of"Ordar s -This is the 22nd Day of June, 2001,

V' HON'BLE MR. KoKe SHARMA, ADMINISTRATIVE MEMBER.

o.u.ﬁé.’zoo/zom (7) (1n°CeRs 6037/98)s -
R. .Prathapan = e e o hpp.ucant.
By Advocate nr.B.K Sharmn & Mr.P.Ke Tiwari,

TiieiVe - h

:5i=h‘to of AtuinachaltPradesh & Ors es- 'Respondants‘.‘
0 AINGY201 /2001 (T) (in WeP.{c)1117/2000 ¢

3hri Habung Lalin .« s  ‘Applicant.
- By Advocate Mr, Tagla Michi
t

; vs -
Union of-India & Drs. : S Respondents, . .
Hr.E.CoPathak, Addl CQG S C.

(
07ANG2202/2001(T) (in W P.(c)374/2000
Sri’ Keahab Chandra Das o o Applicant.'
8y Advocate Hr.Amitava Roy & ﬂr.B.Dutta
r Vg = »

l i

&tatt.mﬂ A.mnachal‘Pnadoah & Or; . _Rosbohi:lar.ita;
MrsA.Ded Roy, SroCeGeS.Co
. 0.A<N0»203/200% (M(in v, P.(c)257/2000):
Sri Gamboh Hagey o ¢ o Appucant
By Advocate Mr.M.Chanda & l’\r.S Dutta
- Vs = v
The Statie o P Rrlingchsl Piadesh & Ors, REspondents.,.
ﬁtr.B.C.Pathak,;i\‘d’ditC GJSeCs

.

S e R T R R R el A e ar
.

. DeRe 204/2001(1) Lin \.P.(c)373/2000) 3
"Shri Rathindra Kumar Deb o o o J\ppltcmt.

-3

By &dvocata Nr.AmitaVa Roy & nr.S.Dutta .

'I"
‘o s -

'ﬁtﬁéknt’ei&ﬂ@&nééﬁil Pradeshes *01s. Re3pondents.”

TR R S ST

ato' A.._‘DOb Roy, St¢;.GoS.co

SRS
:

Contd.. 2




A .205/2001(1) (in (" ;<¢, 375/2000)

Shri Utpal Mahanta 7 Cewle .- Applicant.
By Advocata Mt.A Roy & Mr.S Dutta '

- VS ‘. ‘ » ‘
Jha Stgtarnf & unashal Pradash &, D:s. we, Ras:pondanﬁs. :
Nr. &.D.b Roy, Sr.C Ge s C.- ,‘ :

: o.u.zos/zum(T) (in \J.P.(c) 496/2000) $ L
Hage Mubi Tada PR Ap‘plicant.
8y Adwc'ata MR, Roy, Hr.M.Chanda & nr,S‘.Du;tta
A -'Vg = _

‘Union of xnaia*'-‘&'-forsl’i‘?-‘..-‘ v+  Respondents,
I"lr.A Deb Roy, S#.CeCe5, 0, o '

0.Re 207/2001(T) (m u.p.(c)a'r&/zoua) 3 o
‘Maley Bhushan Dey - o . ,vi_l_\p'plicaht. :

- BY Advocate MrsB.CoDas. & #£.5.0utta o L
- va - .
IUnlon of India & Drs. o o os° - Respondents,

m.A Deb Roy, SreCeGe8¢Co |
0.A. No.208/2001 (T)(in W Pe(c) 375/2&00)

Shri Hage Tamin . : o« . ‘Rpplicaut.
_‘By Advocate Mr.he Roy, l‘lr."l.Chanda & Mr.S Dutta.

- \Yg =

‘The.State nf Arunachal P::adebh & Bts. . » Rogpondents..

‘Mr.h. Dab Roy, s:.c.,a s.c. '

WO have haard Nr. M. Chanda rar the: applicants

: and ﬂr.A.Dsb Roy, learned Sr.C.G S C. for" tho raspondar\ts.

26 In all the afurasaiq O.A.s thu quest:ions of lauwd%ct
S W\\J“d -
Lara similar and they can be digpos.a_d of‘ by a common

contdes 3
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';daputation. Thsy ara mainly 1nvolved uvith Divieional‘

B VAND

A A
.ukccountant in the organisation Qsza\dmxnistratlve cone

’trol or Accountant General (A&E) Arunachal Pradesh and

' naghalaya. After- expiry or the pariod of deputation

1'ordaq-have”heennpf _“f: Arkrepatriation ‘to. their original

'v dapartmentaAﬁgrievad~by tha ordat or rapatrzation the

":;.'_‘::.appncants w“f‘iled the Urit Patitions in High Court,’

h‘that by order dated 15-11-1999, the Govearnment of Arunachal

‘;JPradesh has extended ‘the ‘period of deputation for a

RECTR that requitment and posting of the DAO/DAS

for 38 uorking Divisions of PUD may not be done .

T at, thlssstage, since final decision of the
“Govts 18 7sti1l avaited, Tha serving Divisional
Accaunt nts in the worka Deptts on daputation
basis may‘be alloued extersion for a further
period of tuo years from the date of expiry of

_ their present respective tenure in the interest

- of ‘public setvice, This will provide succour
to the poor financlal position of the state

" prevailing at the present time, This arréange-

“ment is proposed till view of the State Govt,

-in final shape could be put foruard to your
esteem office,”

Thus tbotporiod‘of explry stands extendad by order datad 15th !

Nov'99 from: the date of expirya In the meantime the State .

or Arunachal Pradesh haa taken a decision to absarve. tha

contd.. 4
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deputationist. applicants in théState Cadre by order

" dated 12-1%2001, copy of uhich has been filed es
Annexure-9, The letter is being reproduced belous
Mt S
'  The Accountant General(A&E)
~.A:tunachal Pradegsh, Meghalaya, retc,,
Shillong=793 001

, vSubt Transt‘er oF theCadre of Divisional .
“Accountg:-Officer/Divisional:Accountants
to the State of Amnachal Pradesh -
. regarding,

Sir, . ' '
’ It uwas under active considsration of the
’ Government of Arunachal Pradesh Por 'sgmétime
. totake aver the Cadre of tha Divisional
7 -Aecodnte OfFicots 3/ Divisional Accountants of
~_ofthe Works Depattment totalingi 91 (Ninety ond-
- postisiifrom the existing combined dadre being
controlled by you, Now, the Government.of
. Afunachdl Pradesh has decided to take over the
above said Cadre under the direct control of
. tha Director of Accounts & Trassuries, Govt,
af: Arunaéhal Pradash, uith immediate effect, o

Peraons those who are borne on regular
. basis in the cadre and opt to come over to
Arunachal Pradesh state Cadre, will be taken o
. over.on status qua subject to acceptance of o
the state Government, It is also dieidad that I
... hanceforth no fresh Divisional Accountant(s) o
... on deputation will be cntartained. Cases of .. ' ‘
... those uho.-are pres ently on deputation .and ‘ :
serving in this state shall be examined at this
i..-8nd fopr their fukure contimuation even after . |
e completion of the existing term of deputation, i

xt is, theref‘ore, requestad to take o 1
) ._necOssary action at your level so that the ‘ !
. ..process of the transfer of tha Cadre along uith x

. .the willing parsonnul can be complated imme~ L i;:
-diatQIYQ ' i

‘Yours faith f‘ully, |

(Y.ﬂﬂgu)
Oirector of Rc:counta &:Treadarles O
& Ex=0fficio Oy.Secy.(Finance ), S
Govt, ofArunachal Pradeah, :
 NAHARLAGUN,» -

'tb‘ﬁﬁd. . 5 E




S R

© s the Stata Government has extanded tha periad.

P . TS

““e*”tatlon and further has. taken a: deciaion -to abaorve '

Iicants in ‘the stato Cad:c by order dated 12-1-2001

B ?in our opinion, Aathing is left to be decided by this -

© s e e e —

Tribunal 4n these 0. R.s. The order of repatriation- impugned

cia thesefO.A.s standsF»_ paim

fiiedL§:~Annexure-7.

LA o

‘1 Tribunal.‘n

(by arder dated 15-11-1999,'

. ‘ The applicatﬁansfara accordingly, diaposod of.
It ia mada cleaf that if change in the present. situatxon

L 2 gnadl baie
arisos, it bstpen to. the applicants to ‘approach ‘thia.

Thera shall, houaver, ‘be no order as to costs.

sd/VICE CHAIRMAN
sc/m:maan (Adm)




: ‘ . Form No. GHC-NIC/INP/01 A
, THE GAUHATI HIGH COURT J
IGH COURT OF ASSAM : NAGALAND : MEGHALAYA : MANIPUR : TRIPURA
MIZORAM AND ARUNACHAL PRADESH )

CHECK SLIP

DISTRICT : /Pauoo\m?)é (W 4. () CASE NO. JFE 49290
DB/SB/AB) o\Y CATEGORI €CODE : (00 6D
FILING SL. No. \U DATE OF FILING : 13 -2 - 1<

Name of Party :' Man{ M D
. s 7

O TV T MY SRy

Signature of D. A.

1. Court Fee due
Court Fee paid
Deficit if any

2. ‘Filed within Limitation : Yes /No‘:/
Condation Petition : Yes /[ No.
(if any)

3. Related information For : Yes [ No.
- Caveat Matching

4. Vakalatnama File . Yes | No.

5. Certified copy of order : Yes/ Nc}./
" Judgement, if required,

" Filed.
| v
6. Affidavit / Verification : Yes / No.
" in order,
‘. v
7. Form In proper : Yes / No.
i ) ) A
8. Any other defects (to be : Yes{ No.
' pamed ) '
CASE READY / DEFECTIVE
| Qﬁ /V;;U: -
1% { al
o 9’“‘“&5’0 o on Court
S:GNATURE om“w"r. SIGNATURE OF THE STAMP
FILING SECTION. REPORTER.
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Form No. GHC-NIC/INP/01

“ THE GAUHATI HIGH COURT )
’VGTHE HIGH COURT OF ASSAM : NAGALAND : MEGHALAYA : MANIPUR : TRIPURA

“ MIZORAM AND ARUNACHAL PRADESH)

Category No. Year
o ¢)
1, (a8) Case No, : wJ) - P - (O / & ¢/é: /¥99-2 (T
1. (b) Related Case No. 1~ Iq/ (s0 /199
i i ) |4 ) [ &/‘ I , T4
1. (c) Related Information :
1. (é) Jurisdictional Value Rs, 1. (e) Court Fee Rs, Sg- g0

1. (e) Provision of law under which the case filed

DATE /| MONTH / YEAR

1 (f) Date of Registration ; |1 l’}—l / ‘ 0] L-i / "ZWI

*
2.‘ (a} Case Category Code : , ( rﬁ 'O ;6 ‘ 0 ’ ’ ’ l | §
- *
2. (b':) Subject Category’ Code ¢ ‘ |
o *
2. (c) Bench Code : |fy| |
3. Sf%ate Name : /pa &) QVLO!J)/ ( n» . ‘P) 4, State Code

4.  Petitioner (s)

w :ﬂcJ(eM@/ fgsadaos ’D-u//\
7
Uy o o In fu'en = R

5. Re#pondent (s) :

6. ' Petitioner (s) : Mv" O . .-,;\‘.]JV‘
:Advocate (s) by Vo YPVo

Moy, § . Dl

7. ;ReSpondent (s): B (710 \/]—- 6’—9 VD GLVLLN A—Yu Mc@u’./ {/rn{yb{(’ |
‘%Ad\j/ocate (s) C/ ) h 2 S |

i ! *

8. Stage Code of | I '
the' Case :

o

9. .Court No. : '_——___l____—|

10. ' Caveat (if any):Yesl ]/ NOQ/ W &M\ow

o ‘ Signature with date ¢ | C_
¢ ‘Ki-n‘dly use approprié.te £odesgrae

.
G.H.C. EW. FUND ‘
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DISTRICT : TAWANG.

IN THE GAUHATI HIGH COURT AT GUWAHATI

(THE HIGH COURT OF ASSAM:NAGALAND:MEGHALAYA:MANIPUR:
' TRIPURA: MIZORAM AND ARUNACHAL PRADESH )

(CIVIL EXTRA-ORDINARY JURISDICTION)

WRIT PETITION (CIVIL) No. JZ& /2000

' CATEGORY CODE NO.

BENCH '+ B

Malay Bhushan Dey
Vs -

Union of India & Ors.

St

Advocate

INDEX |
Sl.No., Annexure Particulars - Page No.
1. - Petition 1 - 14
2. - Affidavit 15
S 1 Office Order dt. 30~12-96 16 - 18
4, 2 Circular dt. 24-12-96 19
5. 3 Order dt. 17-12-99 : 20-2%
6. 4 Hon'ble Court's Order dt. 2 -
. - 3-12-98 ,
T 5 Hon'ble Court's Order dt. 2y
1=-4-99
©. é. Hon'ble Court's Order dt. 2s
o 1=4-99
7 P.  Circular dt. 16-11-99 2b— 21
10. e 15=11=C g
Q. Letter dt. 15-11-CS 9\8,_. 2
. 9 "Latter dtd. 12-01-2000 30
<~ sDate 3 47.0%.2000 Filed by :
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DISTRICT : TAWANG.

_ IN THE GAUHATI HIGH COURT AT GUWAHATI
(THE HIGH COURT OF ASSAM: NAGALAND: MEGHALAYA : MANIPUR :
TRIPURA;MOZORAM AND ARUNACHAL PRADESH )

(CIVIL EXTRA-ORDINARY JURISDICTION)
WRIT PETITI N (CIVIL) No.__& 76 /2000

CATEGORY CODE NO. : CR

BENCH

lvs)

‘To, S |
The Hon'ble Shri Brijesh Kumar,B.A., LL.B.,
the Chief Justice of the Gauhati High Court
and His Lordship's Companion Justices of the

said Hon'ble Court.

L

IN THE MATTER OF

An application under Article 226

of the Constitution of India for
issue offa Writ in the nature of
Mandamus and/or any other appropri-
ate Writ, order or Direction of
like nature. ‘
: v A - AND -
) I MR MATTER OF

Challenge to the legality of the

threatened action of the ReSpondents

‘ ) - - ‘ to repatriate the Petitioner to his‘
parent department without consider=-
| ' o " ing his case for permanent sbsorp-
.lﬂ@ﬁﬁﬁé;@ﬁﬁﬁ@wp A
. %@mﬁ} Bi{él?\ f‘j‘i:‘l‘ ) ) ' Contd o e 00 02/“

Exeronot
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-2 -
tion and the option exercised by him
to be absorbed in the bifurcated cédre
of A.G. (A & E) at Arunachal Pradesh.
- AND -
IN THE MATTER OF :

Permanent absorption of the Petitioner
as Divisional Accountént in the Orga-
nisation and admiﬁistrattve control
of Accountant General (AE),Meghalaya,
Shillong.

- AND -

IN THE MATTER OF : .,

Enforcement of Petitioner's fundamen-
tal right under Article 14 and 16 of
the Constitution of India.

- AND -
IN THE MATTER OF

Malay Bhushan Dey “

Son of Shri Brajendra Chandra Dey
presently working as Divisionalv
Accountant in the office of the
Executive Engineer, Tawang

I & F.C.Divn., AP, Department of I&I.C.

Govefnment of Arunachal Pradesh

eecses Petitioner

Contﬂ.....‘.....B/-
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- VERSUS =~
1. The Union of India
(fhrough the Comptreller & Auditor
General of India, 10 Bahadur Shar
Zéfér Marg, New Delhi =-110002).

2, ‘'ne Accountant General (ASE) etc.
Meghalaya, Shillong « 793001

o . - 3., The State of Arunachal Pradesh,,
through the Secretary, Department
of P.W.D.,, Government of Arunachal

Pradesh, Itanagar.

L4, The Director of Accounts & Treasuries,
Government of Arunachal Pradesh ,

Itanagaf.

5. The Chief Engineer ,
I & F.C. Department,Government of

Arunachal Pradesh, Itanagar.

6. The Executive Engineef,
Tawang,I% F.C. Divn.,Tawang
Arunachal Pradesh .

ceue Respondents

The Petitioner above-named.

MOST RESPECTFULLY SHEWETH

1. " That the Petiticner in the Present petition is
’ seeking his permanent absorption as Divisional Accountaht

cl‘ont‘d.OOOOOOOQL*/-
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in the organisatién and administrative control of

Accountant General (A3E),Meghalaya,Shillong. Thoﬁgn
this Petitiorner has worked for nearly three years as

Dtviéional Accountant in the organisation and adminis-

trative control of Accountant General (A & E ) Meghalaya,

: Shilléﬁg , but he is not being permanently‘ absorbed in

the aforesaid capacity. Now the efforts are on to

‘repartiate the Petitioner to his parent department of

R.¥W.D., Government of Arunachal Pradesh. What makes the

likely repatriation of the Petitioner disturbing is

the fact that though he is being repatriated to his

parent department of R.W.D., Government of Arunachal

~ Pradesh, but his place is to be taken by the deputationist

only. Hence present case is the case where one deputation-

ist is replaced by another deputationist., - Instead of

permanently absorbing the Petitioner to the post presently

being held by him, wherein he has worked for nearly
three years by repatriating him to his parent department,
the Respondents are only bringing a person on deputation
to work in the place of Petitioner., It is also noteworthy

that the Petitioner is competent to be permanently -

absorbed in the deputation post of Divisional Accountant.

 Moreover, though he worked on deputation but his appoint-

o

ment was against the permangntvpost in a substantive
capacity and his such appointment was pursuant to a
seléétion. It willle pertinent to mention here that
option was called for to be absorbed in'the bifurcatedv
cadre of AG ( A &.E ), Meghalaya, Shiliong for Afuﬁachal.
Pradesh and the Petitioner duly exercised hisVOption;

Contd...-..-S/-
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However, presently there is a move to repatriate him

without considering his such Optiqn; Hence the present

writ petition.

2. That the Petitioner was initially appointed in
the R.W. , Department, of Government of Arunachal as
Upper Division Clerk at I & FC Zoro Division, Eversince
his entry to his service, he has been diécharging his
duties to theAsatisfactioh of all concerned. Presently,
he is on deputation to AG ( A & E), Meghalaya and is
posted‘at I & F.C.I Division, Tgwang, Department of I & F.C,
Government of Arunachal Pradesh. Thus although he is
working under the administraﬁtve‘control of AG(A&E),
Meghalaya, but practically, he has ﬁeen working in the
office of the State of Arunachal Pradesh.

3. ‘That the Petiiionef conseduent on his selection
for the post of Junior Grade Divisional Aocouhtant in the
cadre of Divisional Accountant under the sadministrative :
“control of the Aéoountant General ( A & E), Meghalaya was
first appointed as Divisional Accountant and posted in the
office of the Executive Engineer,.P.H.E.Division to III,
Udaipur, Tripura. He was however, SUbsequently-trahsferred
to the affice of the Executive Engineer, I & F.C.Divn. |
Bomdila during the month of_Sept' 97 wheréfrom he was agéin
transffered to and posted under the respondent no.6 since

' Aug' 990 , . . .
. _Copy of the office order dated 28-01-97

is annexed as Annexure- 1.

4L, 'Tha though the aforesaid appointment of the
Petitioner was on deputation forthe period of one year,

. Cont-&:uo'0<o.looc6/- .
Comrp e o b ~ |
CkzhmyﬁgﬁLmew '
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but the same was subsequently extended from thime to time

and the Petitioner is still continuing in the said post.

56 That when the Petitioner was working as Divisional
 Accountant,in the depaftment of R.W.D. as aforesaid ,
options were called for from the intending incumbents to be
absorbed in the bifurcated cadre of AG (A & E ) for
Arunachal Pradesh. The Petitioner being interested to be

absorbed in the bifurcated eadre, duly exercised his option,

Copy of the circular dtd, 24-12-96 is annexed‘

herewith as Annexurezy-2.

6. - That pursuant to exercise of such option, it hés
been the 1egit1mate expectation of the Petitloner that

" he would be sbsorbed in the establishment of AG (A & E )
for Arunachal Pradesh in due course. However, it is
whispered in the office that before consideration of such
absorption, he would be repatriatea to his parent depart-

"ment. It will be pertinent @ to mention here that the
Petitioner who was a UDC in his parent department came on
deputation to a promotional post carrying higher scale of
pay to the office of the AG (A & E ), Shillong. Such
expractation was aléo inview of the fact that the perfof-
mancé‘ of the Petitioner as a Divisional Accountant has

been well recognised by .the authorities.

Te That the Petitioner states that consequent upon
the revision of pay scale pursuant to the recommendation
made by the 5th Central Pay Commission; the pay scale of |
the Petitioner has beenrevised and fixed in the scale

Contdo 0.0;0007/—
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of pay of .5000-8000/- with effect from 14-2-97. Thus

it will be seen that for all practical purposes he has
- been treated to be a regular staff inkm the establishment
of AG (A & E ) Meghalaya, etc.‘Shillong.

8. That the petitioner states that his legitimate
expectation for permament absorption has been shéttered

due to the arbitrary action of the respondents ih issuing
the impugned order dated 17-12-99 whereby the petitioner
has been repatriated to his parent department i.e. under the
Execgtive Engineer, Itanagar, RWD, Arunachal Pradesh with
effect from 09-02-2000. However, the impughed order has not
been given effect to till date and consequently the petitioner
has not been g released. But the petitiorer reasonably
apprehends that he may at any time be released by the res-
pondents in frustration of his legitimate expectation of

permanentiy absorption. .

A copy of the said order dated 17-12-99 is annexed

34 herewith as Annexure- &,

9. - That it is pertinent to mention here that on an
earlier Occasion, there were other similarly situated
colleagues of the Petitioner who being aggrieved by the
order of repartriation assailed the same before this
Hon'ble Court and this Hon'ble Court was 'pleased to
protect their interest by way of appropriate interim
order. In this conhection, mention mgy be made of the
case of one Shri R.Prathapan, Shri Bidhu Bhusan Dey and
Shri M.B. Nair, Divisiona' Accountants under the esta-
blishment of AG (A & E), Meghalaya who being aggrieved by
such move of repatriation without considering his case
| Condecoce ooeesB/-
DAV D
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for absorption approached this Hon'ble Court by

way of filing Civil Rule No. 6037/98 , No. 1598/ 99,
and No. 1599/99. <This Hon'ble Court by its order
dated 3-12-98 and 1-4-99 protected the interest of the
Petitioners in those cases by issuing a direction to
allow them to continue in their posts of Divisional
Accéuntant, Now said Shri Prathapan, Sri Bidhu Bhusan
Dey and Shri N. V.K.Nair are continuing in the post of
Divisional Accountant under the establishment of AG(ASE)
! Meghalaya etc. Shillong at Arunachal Pradesh. The

Petitiorer in the present case is similarly situated

like that of the Petitioners in the said Civil Rules.

Copies of order passed by the Hon'ble High Court
referred t o above are annered as Annexures=-4, 5,

and 6 re spectively.

10. That the petitioner is aggrieved because instead
of absorbing him permanently as Divisional Accountant in -
the office of the Accountant General (A & E), Meghalaya,
Shillong, he is Being replaced by another deputationist.
The Petitioner has worked as Divisional Accountant for
nearly three years. His apointment as Divisional
Accountant was sggainst a permanent post and there is no
reason as to why he cannot te absorbed in the said
capacity more particularly when he has already exercised
‘his option for absorption. Instances are at galore in
the establishment of AG (A & E ) of absorption of deputation

ists. In this connection, it is note worthy that the

Con‘bd......-.-gl“
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Petitioner's appointment as Divisional Accountant was
made ~a£tér carrying out . selection in accordance with
law. Since the Petitiorer was duly qualified and he
was selécted:for such'appointment, he was accordingly

T I

‘sent on députationas Divisional Accountant.

M. ~ That as stated above, the Department is seriously
considering. to bring on deputation another person in
place of‘the'Petitioner to work as Divisional Accountant.
Such a move on the part of the administration.is'vvholly
unacceptable in as much as the Petitioner is not only
duly quélified but he has also worked as Divisionql
Accountaﬁt for a long time. 1In view of the fact that
the Petitioner has a considerable experience to work

as Divisional Accountant, his replacemeﬁt by another
person who will be brought on deputation is not only
arbitrary but also unreasonable. It will be pertinent to
mention here that githough normal period of deputation
is theee years, but the same is extendable upto five
years. Thué if the post presently being held by the
Petitioner is filled up by a deputationist only,'there

is no earthly reason as to why the Petitioner cénnot be
continued upto the maximum permission period of five
years, even leaving aside,the fact that he has already

exercised his option for permanent absorption.

52. That an employer haé to be model employer more

so ehwn such.xxﬁ an employer is the State itself, It is
unjust to throw out a person who has rendered about three
years of service'in the same caﬁre especially when such a

Contd......Q"O/—
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service was rendered on the basis of a thorough process

of selection pursuant to which the person was found fit
for an appointmeht as Divisional Accountant and he rendered

his services in the said capacity for nearly theree years.

13. That the Petitioner states that similar cases
of sending back the deputationists to Arunachal Pradesh
from C B I came up for considerationtefore this Hon'ble
Court and this Hon'ble Court in consideration of the fact
that option has already been exercised for permanent /
absorption in the CBI, prptected the interests of ‘the
Petitioner therein by passing appropriate interim order.
In this connection, mention mayte made of W.P. (C) No.
367/99 (Krishna Mangal Das Vs.-UOI & Ors) , W.P. (C) No.
877/99 (Ajit Kumar Deb Vs. UOI & Ors.) W.P. (C) ‘No. 1196/
99 ( Dambaru Dutta Vs.aUOI &\Ors.j. In all these cases,
the Statevof Arunachal Pfadesh do not have any objecfion
towards absorption of the Petitioner therein in the CBI.

- However, its only objection was in respect of the delay
towards such absorption-. Same is the case here also
in as much as. the Government of Arunachal Pradesh‘cannoﬁ
have any objection if the Petitioner is permanently
absorbed in the establishment of AG (AX E), Meghalaya
‘and/or in the Dbifurcated establishment of AG (AXE) for
Arunachal Pradesh. The reason is obvious in as much as
by such absorption, posts will fall vacant by which

others willte benefited.

The Fetitiorer is not in possession of the coples
of the orders passed in the above writ petitdons. However,
he craves leave of the Hon'ble Court to produce the same

at the time of hearing of this Petition.
i Contd......11/-
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1%, That there is a proposal from the Govt. of Arunachal

Pradesh to take over the cadre of Divisional Accountant from
the Administrative control of A.G. (A & E), Meghalaya ett.
Shiilong.-The Govt. of Arunachal Pradesh ‘haed already
issued circular dated 16-11-99 to all the Executive
Engineerg, within the State of Arunachal Pradesh, calling
for, some information. As the move of taking of cadre of
Divisional Accountant from the Administrative control of

A.G., (A & E ) Meghalaya etc. is in a final stage, Govern-
ment of Arunachal Pradesh has requested the A.G. (A& E )
Meghalaya, Shillong vide letter dated 15-11-99, to extend the
period of deputation of the serviing deputationists for a
further period of two years. Moreover, recently the Govt.

of Arunachal Pradesh vide ietter dtd. 12-1-2000 issued to
the Accountant General (A & E), Arunachal Pradesh, Meghalaya
etc. requested the latter to take necessary action so |

that the process of transfer can be completed immediately.

Thus, it is clear from the above fact that A.G.
(A & E ) Meghalaya etc. Shiilong has no right to repatriate -
the Petitioner. Rather A.G.(A & E ), Meghalaya etc. Shillong
shouid issue order in favour of the Petitioner, absorbing the
petitioner in the cadre of Divisional.Accountant, in the

light or the option exercised by the petitioner. -

Copiesof the letter dated 15-11-99, 16-11-99 and

12=01=2000 are anrexed as Annexures 7)8 ond 9

%

-

respectively.

15. ‘That the petitioner state that he has gathered
information that he is being replaced by another deputa-

tionist. It is stated that the instant case is not one
Contdo.ooo.o12/"_
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of his replacement by any regular incumbent of the office
of the AG (A%E), Meghalaya, €tc. Shillong. On the other
hand, the bifurcation towards creation of a new cadre
of AG (A&E) for Arunachal Pradesh is ®m® on the offing |
and the necessary infrastructure facilities have already -
been arranged. Thus, if in the meantime, the petitionef
is repatfiated to his parent department w ithout consider-
ing his case.fqr per@anent _absorption, it would
seriously tell upon his servie career. 1t is further &
stated that the entire action of the respondents, in
repatriating the Petitioner " to his parent department,
in the facts and circumatances of the case is highly
unreasonable and arbitrary. The impugned order of fepat-
riation suffers from arbitrary exercise of power, non-
application of mind and is‘prima face 1illegal. 1t would
be therefore, in the interest of justice that this
Hon'ble Court may be pleased to set aside the impugned

order of repatriation dated 17-12-1999.

16. That in this petition, the Petitioner has made
out a prima facie case of arbitrariness on the part of
the Respondents. Petitioner has a strong case for being
permanenfly absorbed as Divisional Accountant either in
his present capacity as Divisional Accountant in the
office of the Executive Engineer, Tawang, I & F.C.Division
Department of I & F.C. ,'Arunachal Pradesh or as Divisional
Accountant in any of the office of the Executive Engineer,
in Arunachal Pradesh. An interim direction by this Hon'ble
Court thet pending disposal of this petition that the ~
Petitioner may not be disturbed from his present post of

Divisional Accountant in the office of the Executive &

ool.oooooooc13/-
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Engineer, I & F.C., Tawgng Division, Department of I.&.F.C.
would not adversely affect the interest of the Respon-

dents and they would not be prejudiced in any way,

- whereas on the other hand, if such an interim direction

B c:'_:Q.ﬁ' e

. Vot N
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Ca:n®

is not given in favour of the Petitioner, the writ petition
itself would be rendered infurctuous. Hence the balance
of convenience is in the favour of the Petition towards

passing such an interim order.

17. That the Petitioner has no other appropriate
alternative remedy than the one sought for herein and
the reliefs if granted by this Hon'ble Court would be

Jjust, adeguate, proper and effective.

18, That the Petitioner demanded justice but the
same was denied to him. Hence the Petitioner filed this

petition bonafide and for securing the ends of justice.

In the premises aforesaid, it is

‘most respectfuily prayed Your Lord-
ships may be pleased to admit this
petition, call for the records of the
case, issue Rule calling upon the
Respondents to show cause as to why a
writ in the nature of Mandamus and/or
Certiorari and/or any other appropriate
Writ, Order or Direction should not be
igsued setting aside and quashing the
proposed action of the Respondents to
repatriate the Petitioner to his parent

department and as to why directions
0...00000.0.01&'/"
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And for this, your

shall ever pray.

- 1 -

shall not be issued to the Respondents
to permanently absorb the Petitioner
as Divisional Accountant in thg organi-
sation and administrative control Qf
the Acéountent General (A & E),
Meghalaya and/or in the bifurcated cadre
of AG (A & E ) for Arunachal Pradesh
and upon hearing the parties on the
cause or causes that may be shown and
on perusal of the records, be pleased
to make the Rule absolute and/or pass
such other or further order/orders

as may be deemed fit and proper.

- AND - |
Pending disposal of the Rule, be pleased
to direct the Respondents not to release

the Petitioner from his present post

'of_Divisional Accountant in the office

of the Executive Engineer, I & F.C. Divn.
Tawang, Department of I & F.C., Govern-
ment of Arunachal Pradesh and to allow

him to continue as such till disposal

of the Rule.

petitioner as in duty bound,

Affidavit ......15/-
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AFFIDAVIT

| I, Malay Bhushan Dey, aged about #48 years, son
of Shri"Brajendra Chandra Dey, presently work&ng as
Divisional Accountant in the ‘office of the Executive
Engineer, Tawang I & F.C. Division, Department of I.& F.C.
Government of Arunachal Pradesh, do hereby solemnly
affirm and deciare as follows : -

i

- | ““1w  That I @ the petitioner in the instant petition,
conversant with the facts and circumstances of the case and

therefore  competent to  swear this affidavit.

2 . - That the statements made in this affidavit and in
tﬁe accompanying petitioﬁ in paragraphs‘hﬂfte,ieo;“GMQ
2_43\ ~ are true to my knowledge 3 those made in
péragrépsh 3 ;5, 8 ,9 .<w@& Hh ‘ being"matters
' of: reéords are true to my information derived therefrom
.éhé the rest _aré myvhumble‘submissions before thiélHon'ble

Court.
And I sign this affidavit on this the 16th day of
' February, 2000 at Guwahati., : : -
- Ideﬁtified by me - vﬂ‘&@°“§' - [
| DEPONENT

Kamwx\Kémm’@m%mm
Aqvocate!s Clerk.
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ANNEXURE - 1

OFFICE OF THE ACCOUNTANT GENERAL (AE) MEGHALAYA ARUNACHAL
PRADESH AND MIZORAM SHILLONG,

E O No. DA Cell/ 217 | Dated : 28/1/97

Consequent on his selection for the post Divisional
Accountant ( on deputatdon basis) in the pay scale of
&.1400-40-1600-50-2300-60—2600/- in the comhined cadre of
Divisional Accountants under the administrative control of
the office of the Accountant General (A & E’), Meghalaya
etc. Shillong, Shri Malay Bhusan Dey, Assistant at present
working in the Office of the Chief Engineer, RWD, ¥ Itanagar
is posted on\deputation_as Divisional Accountant, in the -
office of Executive Engineer, PHE Dtvision No.III Udaipur,

Tripura . °

2. Shri Malay Bhusan Dey should join in the aforesaid
post of Divisional Accountant on deputation within 154days .
from the date of issue of this order, failing which his
posting on deputation is liable to be cancelled without any
further oommunication and the position maylte offered to some
other eligible and selected candidate. No representation
%or.a change of the place of posting will be enterained under

any circumstances whatsoever,

3. The period of deputation of Shri Malay Bhusan Dey

will be for a period of 1(one) year at the initial stage,

frém the date of joining in the office of the Executive Engineen
PHE Division No. III, Udaipur, Tripura. However the period

of deputation may be extended upto 3 years. But in no case,

the period of deputation willte extended beyohd 3 years

Contd.‘.......
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But in no case, the period of deputation will be extended

beyond 3 years .

L, - The pay and deputation (duty) allowgnces in
respect of Shri Malay Bhusan Dey, will be governed by ﬁhe
Government of India, Ministry of Finance, Public Grievances
and Pension (Deptt. of personnel and Tmaining ) letter

No. 2/12/87-Estt (Pay.II) dtd. 29-4-1988. and as amended

and modified from thme to time, While on deputation

Sri Malay Bhusan Dey may elect to draw either the pay in the
scale of pay of the deputation post or his basic pay in the
parent cadre plus personal pay, if any, plus deputatién
(duty) allowance. Shri Malay Bhusan Dey or deputation
should exercise option in thisg regard within a period of
1(one) month from the date of joining the assigment (i.e.
the aforesaid post of deputation). The option once exercised
by Shri Malay Bhusan Dey shall be treated as final ard
cannot be attered/ chanbed later under any circumstances

whatsoever. .

5. The. dearness Allowance OCA, Children Education
Allowance, T.A., L.T.C., Pension, etc will be gevereed by
the Govt. of India, Ministry of Finance OM No. F1(6)E-IV
(A)/62 dt. 7T-12-1962 (incorporatedas Annexure- 31 of
Choudhury's C,S.R. Yolume.IV (13th Edition) and as amended

and modified from time to time.)

6. Shri Malay Bhusan Dey on deputation will be liable
to be transferred to any place within the State of Arunachal
Pradesh , Mainipur and Tripura, in the combined cadre of

ContdOOOOOO
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Divisional Accountants unddr the admiﬁistrattve contrdl of

the Accountant General (A & E) Meghalayaete.'Shillohg.

74 Prior concurrence of this office must be detained
by the Divisional Officer before Shri Malay Bhusan Dey
( on deputatlon) is entrusted to additional charges

appointed or transferred to a post/statlon other . than cited

- in this Establlshement. order.

sd/-

Sr. D. A. G.
Memo No.DA Ce11/2-49/94-95/ 2669-2674 Dated : 28/1/97

Copy forwarded for information and necessary=adtion to t=
1) The Accountamt Generai (AXE), Manipur, Imphal.
2) The Accountant General (AE) Trlpura, Agartala.
3) The Chief Engineer, |

fle is requested to release Shri

immediately with the direction to g report for duty to his

place of posting on deputati n inder intimation to this
office.
REGISTERED.,

He is requested to release immediately
shri with the direction to report for
duty to his place of posting on deputation under intimate to
this office. o
REGISTERED. The Executive Engineer

He is requested to intimate the date of Jjoining of .

Shri :

REGISTERED. Shri "alay Bhusan Dey Assistant o/o the Chlef
Engineer R.W.D., Arunachal Pradesh , Hmnx Intanagar,

7. E.O. FILE

8. S.C. File"

9. P.C. F:.le.- ' Sd/-’

10. Flle of the deputatlonist.

Sr.Accounts Officer,
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OFFICE OF THE ACCOUNTANT GENERAL (AXE) MEGHALAVA ETC.
SHILLONG

Circular No. DA Cell/2-1/96 -97/178 Dt. 24-12-96

Separation of the joint cadre of Divisicnal
Accountant/DAC's among the State Accountant General (4SE)
Manipur, Tripura and Meghalay eté. ( for A.P.) has been
under consideration of this Office in consultation with the
respective State A.G. To enable this office to assess the
availability of qualified /unqualified D.A , D.AO's
(Gr.I& II ) for each of the States and the decide further
course of action in the matter all Divisional Accountants
' (both qualified and unqualified ) and Divisional
Accountas Office, Gr.I & II are requested to sent their
optioh ( enclosed) so as to reach the office on or before
15-2-97.,

Final decision on the exercised options will -
however, be taken considerin the following canditions *

1. Transfer of the officers will be considered
according to their options and seniority subject
to the availability of vacancies in the State

cadre.

2., Option once exercised is final and cannot be
revoked. ' '

3. The entire process of separation of cadre will

be conducted in a phased manner.

’

sd/- Tllegible |
Sr. Deputy Accountant General (AE)
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ANNEXURE- 3

OFFICE OF THE ACCOUNTX GENERAL (A%B) MEGHALAYA ETC:SHILLONG
NO. DA CELL/ 162 . Date : 17-12~ 99 '

On expiry of the period of deputation to the post

of Divisional Accountant under the adminiétrative Control

' of the Accountant General (A & E ) Meghalaya etc. Shillong

Shri Malay Bhusan Dey at present posted in the Office
“Touroun: i

of the Executive Engineer I & F,C, Dtvn.‘Bemdézé,

Arunachal Pradesh is repatriated to his parent Department

i.e. Chief Engineer, R ¥ D Hanagar, w.e.f. 9-2-2000.

On being relieved of his duties on or

before 9-2-2000 from the Office of the Esecutive Engineer

,I & F.C., Dvn., Bomdila A.P. he /she 1is to report for’

further duties to the Chief Engineer R W D, Arunachal

Pradesh, . Itanagar,

As required under para 384 of the Comptroller
and Auditior General's M.S.0. (Admn) Vol. I regréduced in
Appendix - I of the C.P.W.A. Code, 2nd Edition 1964 the
relied official should prepare a memorandum reviewing the
Accounts of the Division ( in triplicate ) which the
rélieving ot official should exaﬁine and forward promptly
with his remarks, to the Accountant General (A & E )
Meghalaya oy Shilloné. through the Divisional Officer,twho
will record sucﬁ observations thereon as he may consider
necessary. This memoraﬁdum is required in addition to the

handing over memo of his charges to relieving~officer.

Authority : Sr. DAG (Admn) order dt. 5-11-99 at P/49 N
' in the file No. DA Cell/10-1 /93-94/98-99/Vol.V

sd/- . ' .
Sr. Deputy Accountant General (Admn.}
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Memo No DA Ce11/10-1/93-94/99-2000 /1657-1662 dt. 13/1/2000

Copy forwarded for information and necessary action to @

1.

5

The Chief Engineer, RWD, Arunachal Pradesh,

Itanagar, He is reguested to _arrange'for posting
of Shri Malay Bhusan Dey, Divisional Accountant
on deputation, on -his repatriation to his
parent Department. The concerned Executive

Engineer has been asked to release Shri Malaya

Bhusan Dey on or before .

The Efecutive Engineer, I & F C Don. QSQEZQ;;
Arunachal Pradesh. e is requested to release‘

Shri Malay Bhusan Dey of his Division on or before
9-2-2000 as his term of deputation expires. He
is also requested to instruct Shri alay Bhusan

Dey to report ®t to his parent Department i.e.

Office of the Chief Engineer, R WD, Itanagar on

‘his release fr m your department. It may noted

that no further extention of period of deputation

will be granted to Shri Malay Bhusan Dey under

andy circumstances to avoid any complicacy.

The Executive Engineer, PWD, Bomdila A.P. He is
requested to direct Shri Sajal Kanti Choudhury

DAO of his Division to look after the work of the

Divisional Accountant of the Office of the

Executive Engineer, I & F C Dj; Bég§¥ia, in addltmon
to ke his normal duties with effect from

9/2/2000 untill further opder.

Sri Sajal Kanti Choudhury DAO Grade- II of the office
of the Executive Engineer, PWD, Bomdila He is dires
cted to look after the work of the Divisional
Account of the Office of the Executive Engineer

I & F.C.D. Bomdilia, A.P. w.e.f. 9-2-2000 N. in
addition to his normal duties, untill further order .

Shri Malay Bhusan Dey Divisiénal Accountant on

Cont@ee...
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deputation, 0/0 the Executive Bngineer,

—~——

) o
I & F.C. Dvn, Bemggzia . He.is hereby asked

to report to his parent Departement , i:e.
0/o the Chief Engineer, R W D Arunachal Pradesh,
Itanagar, -
Personal filed of Shri Malay Bhusan'Dey .

R Personal File of Shri Sajal Kanti Choughury
S. C, File, - '

E, 0, File.

Sa/-

Senior Accounts Officer.

L2
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IN THE GAUHATT HIGH COURT
(THE COURT OF ASSAM:NAGALAND:MEGHALAYA: MANIPUR:
TRIFURA: MIZORAM AND ARUNACHAL PRADESH)

CIVIL RULE NO. 6037/98

R. Prathapan | " - Petitioner
VS ' _ , ‘ .
State of Arunachal Pradesh - . Respondents
& OrSo ' . .
PRSEN TJ
THE HON'BLE JUSTICE SMTI M. SHARMA
For the Yetitioner . ‘ Mr. B. K. Sharma
) Mr. P. K. tiwari
For the Respondents : : G.A, Arunachal Pradesh
ORDER
3.12.98

. Heard Mr. B.K.Sarma, counsel for the Petitioner
and Yr.s. N, Saikia, GA , AP
| 'Let the records be called for.

Let a rule issue calling upon the respondents
to show cause as to why writ should»not'be issued, as
preyed for s and/or why such further or other orders
should not be passed as to this court may deem fit and
proper. ' : '
Rule is returnable by eight weeks.

Govt. Advocate acceptes notice of respondents
1, 25 and 6. Petitioner shall take step on the other
respondents by regd. post. )

Ti11 the returnable date petitiorer shall not be
released from the present post of Divisional Accountant
in the office of the Executive Engineer, Zora Civil
Division, Deparﬁment of Powér, District Lawer subansiri,

- Arunachal Pradesh.

Sd/~ M. SHARMA
-~ Judge.
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IN THE GAUHATI HIGH COURT :

(HIGH COURT OF ASSAM: NAGALAND: MEGHALAYA : MANIPUR
~ TRIPURA: MIZORAM AND ARUNACHAL PRAIESH )

WRIT FETITION (CIVIL) NG. 1598/99

BIBHU BHUSAN DEY £ - Petitioner -
- -versus - ’ ’ ‘
THE STATE OF ARUNACHAL - Respondents
PRADESH & ORS.

PRESENT

THE HON BLE MR, JUSTICE A K PATNAIK

 For the §etitionér T - Mr. B.,K. Sarma & Mr.
o U.K. Nair, Advs.
- For the Respondents | -~ GeA., A.P.
Date of order. ‘ | - 01-04-99
ORDER

Heard Mr., B.K.Sarma, learned counsel for the

petitioner and Mr. N. Singha , G.A., A.P.

Let a notice of motion issue calling upon the
respondents to show cause as to why a Rule should not
be issued, as prayed for or why such further or other
order' should not be passed, as to this Cdurt may seem
fit and proper. Notice is made returnable by one month.

M., N.Sinha, GA, &P accepts notice on behalf of
the respondent Nos. 1, 2 and 4. The Petitioner will take
steps for service of notice on the other respondents‘by
registered post with A/D by 5-4-99.

In the meanwhile, the petitioner will not be
released from his present post of Divisional Accountaat
in the - ‘office of the Executive Engineer, Hayuliang
Civil Division, Department of Power, Arunachal Pradesh.

sd/- A.K.PATNAIK
~Judge. ’
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"IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM: NAGALAND: MEGBALAYA: MANIPUR
TRIPURA: MIZORAMA AND ARUNACHAL PRADESH)

 ANNEXURE- 6

WRIT FETITION (CIVIL) NO. 1599/99
N,V KARTIKEYAN NAIR : Petitioner
, T - VS - _ o
THE STATE OF ARUNACHAL : Respondents
" PRADESH & ORS. '
PRESENT

THE HON'BLE MR. JUSTICE A.K. PATHAIK'

For the Petitioner s Mp. B.K. Sharma & Mr. UK.
: . ' Nair Advs.

For the Respondent : GA , AP

Date of Urder -t 01-04=99

ORDER

He ord ¥y, B K Sarma, learned counsel for the
petltloner and Mr. N, Sinha, GA , AP.

"Let a notice of motion issue calllng upon the
respondents to show ceuse as.to why a Hyle should not be
issued, as prayed for; or why such further or other order
should not be passed, as to this Court may seem fit and
proper. Notice is made returnable by one month.

fr. N. Sinha, GA, AP accepts noticé on behalf

of the respondent Nos. 1, 2 and 4. The petitionér will

\take steps for service of notice on the petitioner

Vw11l take steps for service of notice on the other
'reSpondents by registered post with A/D by 5-#-99.

In the meanwhile, the petltloner will not be
released from his present post. of Divisional Accountant
in the office of the Executive Engineer, Kalaktang PWD

Division, CGovernment of - Arunachal Pradesh.

- gd/- &.K. PATNAIK
Judge




-26 -  Amn7
MOST URGENT
GOVT. OF ARUNACHAL PRADESH | |
DIRECTORATE OF ACCOUNTS & TREASURIES NAMARLAGUN

NO. DA/TRY /15/99 Dated Naharlagun the 15th Nov 199

iy, .. —
To,

All-Executive Engineer,
PWD /Power /PHED/IFCD/RWD/Civ 11 Poser

vSub : Divisional Accountant/Drv131ona1 Accounts
_ Officer Regarding.

Sir, |
| I would like to informsm you that the Govt. of
‘Arunachal Pradesh desire to take over the cadre of
JDivisibnalAAccountantland Divisionsl Accounts Officer from
the AG (A%E) Arunachal Shillong and to encadre these posts
.to the Finance and Accounts Service. Youx are therefore,
requested to furnish the following informations with
regard t o creatinon and appointment to the post of DA/DAO
in your division since the pay and allowances of DAS/
DAOs are drawn by your drv1310n. ' ’

1 Name of the Division s
Mailing Address and Phone No./
Fax No.

- 2.- Dgte of opendng of the Division:

3. Vhether the division is perman-:
te or temporary .

4, Sanction order No. and date of :
creation of the post’ and scale.
of pay.

4(a)If the post is upgraded to DAC -II:
DAO-I/SG and brought under
Central cadre by the AG,sanction
order No. date with scale of
pay and the address of the issuing
authority may please be quoted,

(A copy of the sanction order if
available with regard to upgradation
of post may please bg furnished).

Contd.....
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5. Name and designation of the :
incumbent holding the post
(DAO/DA) and scale of pay.
5(a) Date of joining to the post:
5(5) Whether regular or on deputétion:

6. Whether the post is under Non-
‘Plan/Plan/Temporary or Permanent
etc. may please be furnished with
the ir budget head of account.

And early reply on the matter 1is requested

enabling the undersigned to furnish the required infor-
‘mation as above to the Govt, within 1st week of December,

1999. , . '
Please treat this letter as urgent and confirm
action within 5th December, 1999.

Yours faithfully,

sd/-
. ( C.M. Mongmaw)
Joint Director of Accounts
Directorate of Accounts and Treasuries
Govt.of Arunachal Pradesh
Naharlagun ‘

Copy to :

1., The Chief Engineer PHE/RWD/IFCD/PWD (Zone-I),(one-II),
Itanagar and the Chief Engineer Power Department,
Naharlagun for information. ‘hey are requested to
furnish the required information as above for the
working divisions under their jurisdiction on priority
basis in order to formulate the modalities to take
over these posts from the AG (A%E), Shillong and
their encadrement to SEAS of the State of Arunachal -
PradeSho . ' ) .

sd/-
( C.M Mongmaw)
Joint Director of Accounts
Directorate of Accounts and Treasurias
Govt. of Arunachal Pradesh
Naharlagun.

¥Rt
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- 28 - ANNEXURE - 8
_ GOVT. OF ARUNACHAL PRADESH ,
DIRECTORATE OF ACCOUNTS & TREASURIES: NAHARLAGUN
(THROUGH FAX/SPEED POST)

Dated Naharlagun the 15th Nov' 99
No.DA/TRY/15/99 S

To
’ The Accountant General (A&E)
Meghalaya, Arunachal Pradesh etc.

Shillong. _

Sub : Recruitment/oosting of regudar Divisional
Accountants.

Ref : Your letter No.RA /Cell/2-46/92-93/1241 dt.4-10-99
.& this office letter No.DA/29/85/(Part) /6304

Sir,

The issue of recruitment and posting of Divisional
Accountants to 38 Public works divisions of this state
which are presently manned by deputationists were under
active consideration of the State Government., The Govt,
of A.P. has observed that prior to this correspondence

~under referenee the State Govt. as well as this

Directorate were never consulted while recruiting and
posting of DAOs /DAS, though these posts were borned in
the establishment of Executive Engineers and paid from the

-state exchguer. It has also been observed that prior to

declaration of the state-hood (20-2-87) , the cadres of

the DAOs/DAS were e njoying pay scales without anomaly
with the comparable status of accountant/Assistant/
Superintendent in the state Govt. , working either in the
state Govt. , working either 1in the Directorate of Accounts
& treasuries as well as in other Directorates or in the ®
District establishment . The Directorate of Accounts and
Treasuries now express concern on the pay scales presently
enjoying by the cadres of DAOs /DAS which were enhanced’
without having approval of the State Govt. of A.P. The :
higher pay scales presently enjoying by the cadre of DAOs /R
DAS has been posing a problem for granting huge amount

in the form of pay and allowancew = during the proposed
training period of 38 divisional Accountants.

) :

: ﬁfﬁhe Govt. of Arunachal Pradesh is of the view that
requiitment. and posting of the DAP /DAS for 38 working
Divisions of PWD may not be done at this stage, since
final decision of the Govt, is still awaited. The serving

Divisional Accountaints in the works Deptts on deputation

basis may be allowed extension for a further period of
two years from the date of ezpiry of their present
respective tenure in the interest of public service.this
i1l provide succour to the poor ~fimancial pdésition of
he state prevailing at the present time, This arrengenent
is proposed till view of the State Govt. in final shape — -
could be "pit forward to your esteem office, 7

— it Nt . e . ot =

Yours faithfully,
Sd/-
(C.M.Mongmaw)
Joint Director of Accounts
Directorate of Accounts & Treasuries Govt,.of
Arunachal Pradesh, Fax No. 0360 244282
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Copy to :.

1.

2.

3.

5

6.

7.

P.S. to the Hon'ble Chief Minister, = -
Arunachal Pradesh, ltanagar for information of
the Hon'ble Chief Minister.

The P.S. to the Commissioner (Finance) Govt.of

A.P, Itanagar for information.,

The PS to the Commissioner PWB/ RWD/PHED/IFCD /
Power for information.

The Accountant General (Audit),'Arunachal, ﬁaghalay
etc. Shillong for favour of information.

The Chief Engineer PWD (EZ AV2) /RWD /PHED/ IFCD/Power
for information please. They are requested to give
continuation to the serving DAS who are on deputa-
tion, for a further period of 2 years on expiry of
their present term of deputation & meanwhile they
may please direct the Executing Engineer concerned
not to accept joining report of new appointee (DA)
without consulting the State/Govt./ Directorate of
Accounts and Treasuries, Naharlogun. :

The Chief Accounts Officer PWD (EZ/WZ)/RWD/PHED/

IFCD /Power for information.

Office copy.

sd/~ |
{ C.M. MONGMAW) -
Joint Director of Accounts
Directorate of Accounts & Treasuries
’ Govt. of Arunachal Pradesh
Naharlogun.

% K3



i
LD,

----------

Ann exuse — G b i |

Gram : ARUNACCOUNTS

GOVERNMENT Of ARUNACHAL PRADESH

Phone

M4181 (O,
28637 (R)

Director of Accounts & Treasuries
Naharlagun-791 110

The Accountaﬁt General (A&E),
Anunachal Pradesh Meghalaya, ete.,
Shillong - 793 001. :

.

Sub : Transfer of the Cadre of Divislonal Accounts
Officer / Divistonal Accountants to the State of
Arunachal Pradesh - regarding.

It was under active consideration of the Govennment :
of Arunachal Pradesh for sometime to take over the Cadre of the
Divisional Accounts Officers / Divisional Accountants of the Works ;
Department  totaling 9] ( Ninety one ) posts from the existing

combined cadre being controlled by you. Now, the Govemment of

Arunachal Pradesh has decided to take over the above said Cadre under -

the direct control of the Director of Accounts & Treasuries, Govt. of '

Arunachal Pradesh, with immediate effect,

Persons those who are bome on regular basis in the
cadre and opt to come over to Arunachal Pradesh state Cadre, will be
taken over on status quo subject to acceptance of the state Government,

It is, therefore, requested to take necessary action at’
your level 5o that the process of the transfer of the Cadre along with the
willing personnel can be completed immediately. ;

t .

j
Formal notification js under issue and shall be
communiceted in due course, :

Yours faithfully,

(Y. Megu) o

Director of Accounts & Treasuries

& Ex-Officio Dy. Secy. ( Finance )
- Govt. of Arunachal Pradesh,
NAHARLAGUN.

/

P

L
Dated, the./2.74.7an.3000"

——

[

/

/
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IN THE GAUHATI HIGH COURT
~ (THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR,
TRIPURA, MIZORAM AND ARUNACHAL PRADESH)

Y RY

W.P.(C ) No. 876 OF 2000

cevw e .
P, A

~~

To:

Q

| The Hon’ble Shii Brijesh Kumar, B.A., LL. B., the Chief Justice of the Hon’ble Gauhati

‘High Court and his other Lordships’ companion Justices of the said Hon’ble Court.

PRYRFRR YR AP WP Vo

2 IN THE MATTER OF :

p—

\

Shri Malay Bhushan Dey :
- . PETITIONER
-versus-
Union of India & Ors. ,
: . RESPONDENTS
-AND-
"IN THE MATTER OF :

An affidavit-in-opposition on behalf of Respondents

No. 1 and 2.
i
@7 y AFFIDAVIT -IN ~OPPOSITION
g 1. LShiS. A. BATHEY oon of Shri b B DATHED 4004

a_Bout X years, presently working as Senior Deputy Accountant General (Admn.), with
Respondent No.2 do hereby solemnly affirm and declare as hereunder that having gone

 through the facts and circumstances, I am in a position to depose about the same and save

and except what has been stated therein, all else can be taken as denied.

e vers .o



2. ' - That the averments made in para 1 of the writ are denied except to

the extent supported by Record.

That it is most respectfully submitted that the subject matter before
- this Hon'ble Court falls under the prox}isioné of the Central Admiﬁistrative Tribunals
Act,1985 and hence the Petitionef haviﬂg approached this Hon'ble Court prematurely, has

- no lis to move the present petition. |
* That the Réspondents humbly state that the Petitioner, a regular
employee of the Goverﬁment of Arunachal Pradésh, was-posted on depﬁtation as
Divisionai Accountant to posts under the administrative control of Respondént N6.2 only

for a specified period. In his appointment letter (Annexure 1 to the Writ Petition)

¢

whereip it was ‘cle‘arly mentioned tha;t while on deputation ‘the Petitioner's service
conditions would be governed bif the orders set forth in the Government of India’s Office
Meniorandufn No.2/12/87-Est.(Pay II) dated 29.04.1988, as referred té in Annexure 1
abovesaid. The Petitionder being only on Deputafion ilas no claim of absorption to posts
under the administrativé control of Respondént No.2.

The Hon'ble Apex Court while laying down the law in Ratilai B
Soni f,eported i.n AIR 1990 SC 1132 (1991) 15A;C(85) and State of Punjab vs. Inder

Singh (1997) 8 SCC 372 : 1998 SCC (L&S) 34 held that

“ a person on deputation can be reverted to his parent Department - |

at any time and does not get any right to be absorbed in the dgputation post.”

Tﬁaf as per the Recruitment Rules, 1988 of Divisional Accountants
(Indian Audit and Accounfs Department) which éame n férce W.e.f. 24.09.1988, the
Petitioner does not have any. right of claim to be absorbed against the post to which he is

p appointed on deputation as per Rule 6, Schedule11 of the said Rules of 1988.



Further the Petitioner was reverted back to his parent Department
1|n the Government of Arunachal Pradesh, as his fuil tenure of deputatibn of three years in
terms of letter dated 28.01.1997 ( annexed as Annexﬁre 1 to the Writ Petition) ha'd'
expired and the “order of repatriation is not violative of Article 14 of the Constitution” as .
llxeld by the Hon'ble Apex’ Court in State of MP vs. Ashok Deshmukh (AIR 1988 SC
: 1240). ' ‘

The Petitioner’s claim that he had exercised an option for
absorption is false, misleading and heﬁce denigd. That no option for absorption was
called for from any Divisional Accountant on deputation. That this call of options was
circulated from the -;)fﬁc_e of Respondent No.2 vide Circular No. DA Cell /2-1/ 96-97/
-:198 da'ted 24.12.1996 (annexed el1s Annexure 2 to the Writ Petition) before the Petitioner
was even being cSnéide;ed for appointment on deputation and hence.not applicable to
ilim. )
That therefore the order appointing the Petitioner on deputation as
‘ élDivisional Accountant was issued from the office ‘of Respondent No.2 only on
28.01.1997 (Annexure 1 to the Writ Petition). That whereby in the said ordér the only
option given to the Petitioner was an exercise of opﬁon regarding the fixation of his pay
'in the deputation post vide paragraph 4 of. Annexure 1 to thc; Writ Petition and not for
exercise of option for absorption as averred.
:'3. ' ‘ That, the aveﬁnents made in paragraphs 2, 3 & 4 of the Wrnit |
:Petition, being.mislead’ing misconcei;fed and contrary to the.record is hence deniéd in
‘toto. |
) That ‘the Respondents humbly state that the Petitioner was

'
i
1

appointed on deputation to the cadre of Divisional Accountants administered by

|

i respondent No.2 under the normal deputation terms and the rest is a matter of records.

w@%“m
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: The Respondent would rely on the record at time of hearing it

necessary.

4. That the averments made in paragraph 5 & 6 of the writ petition

being concocted, misconceived and misleading is hence denied.

That the Respondents most humbly submit that the Petitioner is not

entitled for absorption as per existing rules in vogue. That further the claim of the o

Petltloner that the c1rcu1ar 1ssued on 24 12.1996 calling for his optlon for absorptlon in
the bifurcated cadres was meant for him is not correct as averred by him as the option
was then to be exercised only by the qualified/ unquahﬁed Divisional Accountant and
Drvrsronal Accounts Ofﬁcers (Grade I & II) who were employees of Respondent 2. That

ﬁ.mther as a matter of fact no option was called for from any Divisional Accountant on

deputation. That as the Petitioner was a Divisional Accountant on deputation from the _

go‘yernment-of Arunachal Pradesh there was no question of exercise of the option by him,
uncil!er the t_erms of the Recruitment Rules.

That fnrther Respondent humbly state that at no stage whatsoever
and as detailed herein before and above, was the absorption of the Petltloner ever
con51dered by the Respondents |

5. That the averments made in paragraphs 7 being non est in law and

mlsconcelved are hence denied. That the Respondent humbly submit before the Hon'ble

Court that the Petrtroner who was on deputatron was allowed to opt for the revrsed scale

of p‘ay of Rs. 5000-8000 p.m. in the Deputation Post because of revision of pay scales in

the Government of India based on the recommendations of the Fifth Central Pay

Commission and in terms of paragraph 4 of the order cited herein before at Annexure 1 to

the Wnt Petition. That the pay of the Petifioner was therefore accordingly fixed in the

revised scale of pay. That the fact that the Petitioner’s pay was re-fixed, does not allow

d .j W ' . ’ ) \ '
M.)DMI o M o , <



him to claim that he is a regular employee of the Government of India as his parent

. Department is in the Government of Arunachal Pradesh. Further vide'this fixation of the

Petitioner’s pay in the revised pay scales of the Government of India, the initial terms of

- deputation contained in Annexure-1 to the Writ Petition had not been altered in any way
-and the Petitioner continued to remain an employee of the .Government of Arunachal
N\ _ Pradesh | ' ' o .

6. : ‘That it is most humbly reiterated that the Petitioner by misleading

thls Hon'ble Court is attemptlng a back door entry into Central Government Service ‘

dlscardlng all norms and rules and regulatlons related to appomtment to and under

Respondent No.2."

That the Recruitment Rules and norms as applicable to these posts .

under the Central Government being formal and laid down can in no way be substituted,

whereby a deputationist by attempting to misuse the due proeess of law and by

misleading this Hon’ble Court gain back door entry abo;fesaid. ‘That it would not be out
of place to tnention that even the criteria of age requirement for fresh recruitment and
appointment to answering respendents service has been given a ge by, as it is most
respectfully submitted that 'if the present -deputation'ist is absorbed in the service of
answerlng Respondents, , he would block the appomtment of those to be regularly
appomted on e11g1b111ty criteria under the applicable Recruitment Rules

I7‘. : ‘ »That the averments made in paragraph 8 of the Writ Petition is
tienied as the Respdndent humbly submit that as per Recruitment Rules which cam.e in
force w;e.f. 24.09.1988, the period of deputation cannot b'e_' extended beyond the period of

three years. That in the appoiﬁtment order issued to the Petitioner on 28.01.1997 in

paragraph 3 it was clearly m‘eﬁtiqned that-"in no case the period of deputatioh will be

extended beyond three years". As the Petitioner was due to complete his three years

N of JM
“ apunan wes
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4\"?7

- périod of deputation on 09..02.2000 the order repatriating him to his parent Department

was issued vide No. DA Cell/ 162 dated 17.12.1999 (Annexure 3 to the Writ Petition), by
the Respondent No. 2 requesting the Executive Engineer to release the Petitioner on or
before-09.02.2000 to allow the Petitioner to joiln back in his parent Departmenf iﬂ the
Govena_ment of Arunachal Pradesh from where he proceeded on deputation to his presenf

post.

That the Petitioner’s expectation of permanent absorption in the

+ cadre of Divisional Accountants does not arise as he is on deputation. That the Petitioner

had clearly understood that he could make no claim for permanent absorption or that his

deputation term would not be extended beyond three years as this was clearly mentioned

in paragraph 3 of his appointment letter (Annexure 1 to the Writ Petition ).
8. . That the averments made in Para 9 bemg misleading and misuse of
the due process of law as applicable to this Hon'ble Court and hence is denied.

That as a mattar Qf record OA412/99 with Shri R.K Sanajaoba
Singh, OA 67/2000 with Binit Kumar Das, OA 122/2000 with Shri S.K. Dam, OA

141/2000 with Tage Murten as Applicants - versus - the present Answering Respondents

as one of the opposite Parties, are pending before the Hon'ble CAT, Guwahati. That the

Respondents humbly submit that conflicting and contrary Judgements may further

confuse the issue on law and on facts.

. That the Respondents reserve the right to file additional Affidavits -

.- in ~opposition if necessary and humbly submit that as the matters referred to in the para

under reply are still pending before this Hon'ble Court, they may be consolidated into

analogous cases and the preliminary question of jurisdiction may kindly be decided

before proceeding on merits in the matter.




B ’ That the'.avermehts made in paragraph 10 are denied as false and -

+ concocted. That'the Respondents humbly state that the Petitioner was reverted:back to
his parent Department in the Government of Arunachal Pradesh as his term of deputation
of three years had expired in terms of the order appointing the Petitioner (Annéxure 1 td
the Writ Petition ). Tﬁat the Petiﬁoner’s claim for perrnanénf absorption doe§ not arise in
the light of v;/haf has b.e'en e){plained to the Hon’ble Court herein before and above.

10. ' . That thé averments made'in paragraph 11 are denied as unfoundéd,
" false and misleading. That the Respondents humbly submit that the presumption made
‘. by the Petitioner is without any basis on law and on fact. That in this connection it is
- reiterated that because the 't'errn of deputation of three years having expire(i in the case o.f
the Petitioner, the order reverting him back to his parent Departmeht in the Government

of Arunachal Pradesh was issued by Respondent No.2. That this action of the Respondent

- was thus reasonable and not arbitrary.

1L . That the averments made in paragraphs 12 & 13 are misleading
and misconceived. That the Respondents humbly state while reiterating theif submissions .

herein before and .above that the Petitioner who was on deputation has no right of claim

1o be absorbed in the establishment of the Respondent No.2 in the cadre of Divisional
Aocountants. The recofds are relied on in support of the above. |

12. ) That the averments made in péragraph 14 are denied or mésléading
and misconceive;i. That the Respondents humbly submit that the Govermnment Qf
Arunachal Pradesh has unilatgrally mooted the idea of takeover of the cadlre‘in December
- 1999 but till date\‘has not come out vﬁth a firm proposal. |
| -That it is most resﬁectfully submitted that the Petitioner’s claim is

premature and based on conjecture and hence in terms of the law as applicable cannot be

given effect to. That the Government of Arunachal Pradesh made a request vidé their




" letter No. DA/TRY/15/99/9029 dated 15.11.1999 (Annexure 8 to the Writ Petition) to

extend the tenure of deputation for another two years beyond the period of three years,

_ but this was not agreed to by the Responident No.2, in keeping with the terms of \

deputation issued to the Petitioner on 28.01.1997 (Annexure 1 to the Writ Petition). The

- govérmrient was accordingly informed vide letter No. DA Cell/2-46/92-93/1698 dated

©07.01.2000 .

A copy of order dated 07.01.2000 is annexed as Annexure I.
13. That the averments made in paragraphs 15 & 16 are denied as
misleading and misconceived. That the Respondent humbly submit that besides what has

been stated herein above, they have not resorted to any arbitrary action or illegal exercise

~of power as claimed‘in the Petitioner. The Petitioner having accepted the terms and

conditions of deputation in January 1997 (Annexure 1 to the Wﬁt -Petition) shéuld have
carried out and abideci by.the order (Annexure 3 to the Wﬂt Petition) reverti;lg him back
to his parent Department in the Goverﬁment of Arunachal Pradesh on expiry of his
deputation pé_riod.

That the Respondents humbly state that there was no ill will,
arbitr'_a‘riness or'illegal exercise of power while issuing the revefsion order (Annexure 3 to

the Writ Petition) to the Petitioner asking the latter to revert back to his parent

Department in the Government of Arunachal Pradesh on expiry of his three years

'deputation term. The claim of absorption of the Petitioner does not.arise.

That it would not be out of place at this stage to mention that

identical matters as given herein below and after are pending before this Hon’ble Court

and Hon’ble Central Administrative Tribunal, Guwahati Bench, filed by varidus

 petitioners situated similarly against the answering Respondents -

."!A[‘*I’--
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_ Before this Hon’ble Court:

1. CR 6037/98 in the matter ‘of R Prathaphan versus Govt of Arnachal Pradesh and

others.
2. W.P. 1594/99 in the matter of M V. K. Nair versus Govt of Arunachal Pradesh and
- others
3.. W.P. 1598/99 in the matter of Bldhu Bhushan De versus Govt. of Aruriachal Pradesh
" and others
4. W.P. 373/2000 in the matter of Rathindra Kr. Deb versus Govt. of Arunachal Pradesh
and others .
5. WP 1117/2000 in the matter of Habung Lalin versus Govt. of Arunachal Pradesh
- and others
6. W.P. 496/2000 i in the matter of Hage Mubi Tada versus Govt. of Arunachal Pradesh
and others
7. "W.P. 257/2000 in the matter of Gamiboh Hage versus Govt. of Arunachal Pradesh and
others
8. W.P. 374/2000 in the matter of Keshab Ch. Das versus Govt. of Arunachal Pradesh
and others
9. W.P. 376/2000 in the matter of Utpal Mahanta versus Govt. of Arunachal Pradesh
- “and others :
10..W.P. 375/2000 in the matter of Hage Tamin versus Govt. of Arunachal Pradesh and
others. ‘

Bef:ore the Hon’ble CAT, Guwahati:

1. OA 412/99 in the matter of RK Sana]aoba Singh versus Govt. of Arunachal Pradesh
‘and others
2. OA_ 126/99 in the matter of Monmohan Das versus Govt. of Arunachal Pradesh and
others
3. "OA 67/2000 in'the matter of B1n1t Kr. Das versus Govt. of Arunachal Pradesh and
others '
4. OA 122/2000 in the matter of S.K. Dam versus Govt. of Arunachal Pradesh and
-others .
3. OA'141/2000 in the matter of Tage Murten versus Govt. of Arunacha] Pradesh and
others

That the answering Respbndents from the record vested with them,

res;iectfully submit that the Petitioner’s case appears similar nature to-“the cases

‘ mehtiohed above and filed in the Hon’ble High Court ‘and the Hon’ble Central
Administrative Tribunal , Guwahati Bench. o

That in-view of the various other cases bemg sub-judice before this

_.Hon’ble Court and the Hon’’ble Central Admimstratlve Tribunal, Guwahati Bench the
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| Petitioners case may be consolidatéd and made analogous in order to prevent any
_ conflicting judgement that rhal\y cav;lse disparity.

That the answering Respondents rely on the submissions made in
the other Afﬁdavits in opposition filed in order to support and submit their stance in law
| to.this Hon’ble ACourt.

That the law as laid down by the Hon'ble Apex Court cleaﬂy held
that  a person on deputation can be reverted to his parent cadre at any time and does not
. get any right to be absorbed in the deputation post”, as cited herein before énd above.

14. ~ That the averments in paragraphs 17 a:nd 18 being formal in nature
i'sl‘hence denied. That in the facts and circumstances it is most respectfully and hﬁmbly
prayed that the present petition as filed by dismissed in limvine, costs imposed in favor of
‘ thé answering Respondents, a,hy interim order vacated and the order datéd 17 .12.1999

~ be allowed to be implemented without any further undue delay.

15. That the contents made in paragraph 1 and 2 of this Affidavit-in- -

opposition is true to. my knowledge and those made in paragraph 3to 14 are derived from
~ records which I believe to be true and rest are humble submissions made before this

an'ble Gauhati High Court and I swear this Affidavit on this '28th day of June 2000.
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ANDILAOR -

o ~ OFFICE OF THE'ACCOUNTANT GENERAL(A&E),
T el MEGHALAYA, MIZORAM & ARUNACHAL PRADESH. ~
SHILLONG - 793 001

No. DA Cell/2-46/92-93/1698. : ' Date : 07.01.2000
To |

The Joint Director of Accounts,

O/o The Director of Accounts & Treasuries,
Government of Arunachal Pradesh,

Naharlugun,

ARUNACHAL PRADESH | '

Sub.: Recruitment/Posting of regular Divisional Accountant. -

b

Sir,

In inviting a reference to your letter No. DA/TRY/15/99/9029 dated 15.11.1999
on the subject cited above, I am to inform you that this office is the cadre controlling
authority for the cadres of DA/DAO/Sr. DAO in respect of the State of Manipur, Tripura
and Arunachal Pradesh. Transfer and postings of DA/DAO/Sr. DAO is the sole ‘
responsibility of this office and these officials are transferred amofig thése three states .

Temporary appointment of DAs on deputation is only a stop-gap arrangement.
Further wllene\}er a proposal for recruitment of regular DAs is considered, concurrence of
the concerned State is sought for. In this regard, this office letter No. DA Cell/2-46/92-
93/3365 dated 07.01. 1998, addressed to the Secretary, Finance Department, Government
of Arunachal Pradesh, Itanagar, may please be referred to. -

Further, I am to state that as per Recruitment Rules, published in the Gazetted of
India dated 24.09.1988, the period of deputation cannot be extended beyond three years.
Hence, your request for extension of the deputation terms of the deputationist Divisional
Accountants beyond three years and for a further period of two years cannot be acceded
to. :

{Yours faithfully,
=

Sr. Dy. Accountant General (Admn)
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NOTICE.

From $ - Mr, PN, Choudhury, Advoecate,
Gavhati High Court,Gurahati.

T - . \ -
° - .. ,%_/%
5- Dduttea

CeR. No, /2000,
W.P.(C) No.37( / 2000,

J\{My _.ﬂ&%\ﬁgi‘ﬂ%.%zy Etitig;g;n .

Modon &3 Drdua” ELen he

Sir,

Please take notice that the aforesaild
writ petition i3 being filed in the Hon’ble Gauhati
High Court, a copy of which is enclosed herewith
for you, ' |

Kindly acknowledge the receipt of the game,

Receipt copy & = Yours faithfully,
| PN Chcw_efuﬁﬁ ~
A, T, Advocate, Advocate,

Gauhati ligh Oourt,GCuwahaci.

%’
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B THE GAUHATI HIGH COURT . P

S

',/ (High Court of Assam. Nagaland, Meghalaya, Marupur, /Tnpl.‘ra,

P Muoram & Arunachal Pradesh)

i
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Opposite-Party

DI . Il )
Appellant % ﬂ
For—— ———¥ — =" — - E——
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Respondent A @‘4r£~&'
For - . ,
~ Opposite-Party -
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- === ' * | R
1 2 3 4
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| 21,)2.2000'| . BEFORE
llHE HON*BLE MR.JUSTICE JN SARMA,
\ ) I '
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‘ ;

.éor, pet:i tioner,

t
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